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we would try to see that it is made
available to them. I am told that
at present no newsprirt js given to
textbook publishers. They take
the paper from the market.

SHRIMATI USHA MALHO-
TRA: This black-market is going
on. They should also be supplied
newsprint at the same price.

SHRI VASANT SATHE: If they

- ask for newsprint, I can assure ihe

hon. Member that we would take

it into consideration and supply

the newsprint to textbook publi-
shers.

MR. DEPUTY CHAIRMAN:
We adjourn for lunch and meet at

® 230 PM.

The House then adjourn-
ed for lunch at thirty mi-

nutes past one of the
i clock.
The House re-assembled after

Iunch at thirty-three minutes past
two of the clock, Mr. Deputy
Chairman in the Chair,

STATEMENT BY MINISTER

Hijacking of Indian Airlines
plane on 4th August, 1982,

o
THE MINISTER OF TOURISM
\ND CIVIL AVIATION (SHRI
A. P. SHARMA): Sir, Indian Air-
lines’ aircraft Boeing 737 cperating
the scheduled flight IC-423 on
the Delhi-Amritsar-Srinagar route
with 122 passengers, 4 children,
two infants, one super-numerary
engineer and six crew members
took off from Palam Airport
* at 1155 hrs. and as the aircraft
was approaching Amritsar, it was
hijacked. The aircraft also suf-
fered damage due to a bird-hit on
its approach towards the Amritsar
airport. The hijacker forced the
pilot to proceed to Lahore under
+ threat of blowing up the aircraft
with some material wrapped up
in hand claiming it to be an ex-
plosive. The pilot could not land
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at Lahore ag the Air Traffic Con-
trol at Lahore declined permission
to the aircraft to land and to make
sure that the aircraft did not land,
placed obstructions on the runway.
The Boeing aircraft flew back to-
wards Amritsar and the hijacker
was persuaded by the crew to let
the aircraft land at Amritsar, The
pilot succeeded in safely landing
at 1337 hours at Amritsar,

The hijacker wanteq that Shri
H. S. Longowal and any represen-
tadive of Sant Bhinarawale to
flgme to the aircraft and talk ta

im,

_With the tactful handling of the
situation by the pilot and the crew
the women and children were al-
Jewed to disembark first and then
the remaining passengers were also
allowed to come out. Sabsequent-
ly the hijacker’s surrender was
brought about at about 4 p.m.

A relief Boeing 737 aircraft with
Chairman and Managing Director,
Indian Airlines, was sent to Amrit-
sar, Arragements were made to
send the Srinagar-bound passen-
gers to Srinagar by LA, aircraft at
about 5 pm. The hijacker has
been identified as one Gurbax
Singh aged about 45 years who-
boarded the plane at Delhi for
Amritsar, The object used by him
to threaten the pilot has been iden.
tified as a plastic hall wrapped in:
a yellow cloth. The hijacker claims
to belong to a village near Kuru-
kshetra. He was wearing a blue
turban, white pyjama and kurta.

The demands
were: —

of the hijacker

(i) Amritsar should be declar=
ed a Holy City.

(ii) Punjab Govt. should ten-
der apology for stopping people
from reaching Amr:itsar on 25th
July, 1982, o

(iii) Persons who burnt holy
books and buses at Chandare
Kalan should be punished and
action taken against them,
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(iv) Bhai Amrik Singh, Tara
Singh and Sukhjinder Singh are
innccent and should be set free
immediately.

(v) Gajinder Singh, hijacker
should be set free,

(vi) The licences of Jatha of
Bhindrawale should be restored.

(vii) Punjab Assembly should
be dissolved.

(viii) He should be paid Rs.
59 lakh is the shape of dolldys
in Canada,.

(ix) He should be allowed to
give a talk on ALR,

(x) The defeciors in Haryana
should be removed from the Mi-
nistry.

(xi) In Patiala, persons found
in possession of explosive mate-
rials should be arrested.

The hijacker at the time of sur-
Tender wanted that he should not
be handed over to the police but
should be taken to Gurdwara or
Xkept in judicial custody. However
the hijacker has been taken into
<custody by the local police and is
being interrogated. Delhi police
have registered a case.

SHRI M. KALYANASUNDA-
RAM (Tamil Nadu): Sir, as a mat-
ter of clarification, I want to ask
wone or two questions, From the
statement it appears that the
Pakistan authorities not only re-
fused permission for landing but
hey also placed som= obstacles in
‘the runway. In this case il is all
right. It was a blessing in disguise
pecause the pilot was inclined to
Tetarn to Amritsar and everything
went on safely. But if it were
otherwise what would have hap-
pened? What is the reason for
this changed attitude of Pakistan?
‘What are the reasons for behaving
‘like that? Then, what action does
the Government propose to take?
Have they sent this man for a
Tedical examination to find out
what is wrong with him?
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SHRI SHRIDHAR  WASUDEO
DHABE (Maharashtra): I would jike
to know from the hon, Minister firstly
whether there is an agreement bet-
ween Indiag and Pakistan for landing
Jfacilities for the planes, Suppose a

plane has to make emergency landing,
and if they...

MR, DEPUTY CHAIRMAN: Does
not arige from this, This is hijacking
question, Don’t widen the scope.

SHRI SHRIDHAR WASUDEO
DHABE: I want to know whether
there is an agreement... (Interrup-
tions).

MR, DEPUTY CHAIRMAN: Agree-
ment for landing facilitieg is for the
normal course; that ig not in dispute,
But it is hijacking,

SHRI SHRIDHAR WASUDEO
DHABE: And therefors I am ask-
ing....

MR, DEPUTY CHAIRMAN: You
cannot ask any question any time,
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SHRI SHRIDHAR WASUDEO
DHABE: Because you are getting
angry...

MR, DEPUTY CHAIRMAN: Not
the least; I am not angry, But that
question does not arige here. Please
put the question on hijacking,

SHR1 SHRIDHAR WASUDEO
DHABE: My question is, whether
any information wag received by the
airport guthorities that the plane had
been hijacked and whether they in-
timated Pakistan authorities that the
plane, having been hijacked, ig flying
towards Pakistan, Secondly, I woul@
like to know whether gecurity ar-
rangements exist in the planes for the
security of the pilot and the staff to
avoid such type of occurrence and if
50, whether that arrangement existed
in thig plane,

SHRI U, R. KRISHNAN (Tamif
Nadu): In the statement read out by
the Minister, there is ho date men-
tioned of the occurrenc, and when
did the aircraft land, 1 want to be
clear on fwo things, According to
newspaper reports, the pilot informed
the Pakistan authorities that the plane
wanted to land at Lahore, and not
that it hag been hijacked, Even then,
the Pakistan authoritieg did not allow
the aircraft tp land in Pakistan, Why
ig it so? The other newg jtem that
hag appeared in the newspapers today
ig that there is some agreement, like
the Warsaw Convention, between the
nations, anq in spite of such an agree-
ment, Pakistan authorities did not
allow our plang to land there, I want
to know whether the Government wilk
revoke the agreement and...

MR. DEPUTY CHAIRMAN: Agrez-
ment about hijacking?

SHRI SURESH KALMADI (Maha-
rashtra): Sir...

MR, DEPUTY CHAIRMAN: No,
your party Members Mr, Dhabe has
spoken. What can I do? He is ex-
pert.
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MR, DEPUTY CHAIRMAN: No, I
‘have to regulate and give time party-
wise,

SHRI U, R, KRISHNAN: I want to
know whether Government js going
to take steps to make journey Dbet-
ween Amritsar and Srinagar zafe,

SHRI GHULAM RASOOL MAT-
TO (Jammu and Kashmir): Sir, will
the hon. Minister say that a message
of thanky hag been sent to the Pak-
istan Government and also that we
expect guch co-operation from them
in futurg glso?

MR, DEPUTY CHAIRMAN: Mr,
Kalmadi, I am making an exception
in your case,

SHRI SURESH KALMADI: I am
‘thankful to you, Sir,

MR, DEPUTY CHAIRMAN:
making an exception in his
{Interruption).

I am
case.

o fud seg A AIHT w1 Fraw
27 ()

S AW © WL ATTH FAAT-
AT T qt Ao fam BE gE
=1 & &t quae | frum av wowT agy
g, A wgw ) feced FAT 9@y €1

(3 <@ae)

SHRI SURESH KALMADI: Sir,
the hijacking has passed off peace-
fully, It proved to be fake grenade,
‘What I am really worried about iz the
flight safety aspect. It has been said
that the p'ane was hit by a bird when
it wag nearing Amritsar, Thig gkind
of damage done to aircrafy by birds
in and around many airports, in the
wicinity of many airports, in India is
a causge for worry, The hon, Minister
should take steps to ensure that mut-
ton shops are not opened in and
around in and around the airports
around the airports and that there is
no hazard to flight safety. (Interrup-
Zions).
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DR, (SHRIMATI)
KAUR (Punjab): Sir,
my hand,

MR, DEPUTY CHAIRMAN:
should have intimated, You know
the procedure, When you want to
ask a question, you should intimate
in advance that you would like to ask
a question, By raising of hand, I
cannot sep anybody,

RAJINDER
I had raised

You

i JYqTE ¢ wg qo A,
afeT wiger & fog arg ey fn fodr
T®eHe 9T JTHT ToAT & a7 B
T I Ay 1 m@arT gare qfedr |

DR,
KAUR: I am soiry, 7] did not know,
Thank you very much for giving me
an opporiunity. My poing is only ihis
much, The law should be applicable
to each ang every one equally, If
Pandey brotherg could be set free for
a similar hijacking, thig person ghould
also be set free, Ag ons hon, Member
has gaid, this ig not a hijacking, If
you prosecute him, it does not matter,
He will spend a few years in jail, But
thig will unnecessarily increas, the
already existing political tension in
Punjab, In regard to the demands
which he had put forward, every Sikh
stands by these demands, These are
not the demands of this person only,
These are the demands of the who'e
Sikh community, Thank you,
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SHRI A, P. SHARMA: Sir, I would

at this point of time, certainly like
to convey our appreciation to the
Government of Pakistan that they did
nct allow  this oplane to land at
Lahore. In the earlier incident also,
the p'ans was taken to Lahore, This
time also, an attempt wyg made to
take the plang to Lahore, But the
Lahore control tower refused to allow
the plane to land at Lahore, There-
fore, there wag no other alternative
for the pilot but to return bhack to
Amritsar, But while doing so, he
used his gkill, tact and persuaded the
hijacker saying that he wag running
short of fuel and that if the plane wag
not gllowed to land at Amritsar, any-
thing coulg happen to the air-craft
and t0 the passengers, Perhaps, by
God’y grace, T should say, good sense
prevailed on the hijacker and he
agreeq to allow the plang to land at
Amritsar, So far ag tension in Punjab
and all thege things are concerned—-
thig would answer the question of
Shri Mathur also—I won't be able to
say whether there was any link bet-
‘ween the two,

of il TWT AL © TV ZT9F
wF A Iz i uw A & ) ® s sy
e fawr  @r g1 W & A 99
AT
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SHRI A, P. SHARMA: But it is
also true that thig incident happened
on the samg day when there was
morchy going on in Punjab, Now it
is for anybody to draw hig own con-
clusion, As far as I am concerned, T
am not in a position {p gstablish any
link petween thg two,

Another point about security check
has been made, In thig particular
case Shri Shiva Chandra Jha hag men-
tioned about kirpans, This parlicular
passenger had a kirpan with him, but
he deposited it with the Indian Air-
lines, Regarding the ball, a ball-like
thing, a plastic ball-like thing, was
also getected at the airport, but it hag
to be found out aftey investigation
whether it was with the same pass-
enger and the same person who wrap-
ped the ball again in a cloth and
threatened the pilot by saying that he
was in possession of an explosive, and
if the pilot did not go in a particular
direction, he wouly explods the ex-
plosive and destroy the aircraft and
kill all the passengers, Al these
threats must have been given by him
so that the pilot had no pther alter-
native but tb proceed ty Lahore, But
as 1 gaid earlier, since the Lahore
Airport refuseq the landing of this
aircraft, there wag no alternative than
to come back to Amritsar,

So far 45 the agreement between
the two countries, petween any coun-
tries, and more so between India
and Pakistan, is concerned, the agree-
ment iz made on mutual condilions
acceptabla to both the countries, At
this point of time I will not be in a
position to say whether there iz any
agreement regarding hijacking also,
but the very fact that when the Pak-
istan Airport authorities came to
know that the plane was hijacked ang
they did not allow the plane to land
at Lahore, goeg to indicate that there
must be some understanding that
in case of a plane being hijacked the
country concerned should refuse...

o fo® w7 @
FRAT graq & ?

q3r  AdTEHRL
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SHRI A, P, SHARMA: There is
another question as to how many in-
cidents have taken place, like this
and particularly in thig grea, I think,
we know that last year one such in-
cident had taken place and that aiso
wag exactly in the same area, The
hijackers succeeded in taking the
plane to Lahore. This tim, also the
attempt wag to take the plane to
Lahore, but ultimately for obvious
reasons the hijacker could not succeed.
So, this incident and the last year’s
incident are the twg incidenty that
have taken place in the same area,

oY for¥ uiE |1 IWE 9gF W)
av grasffgn g€ & ?

SHRI A, P, SHARMA: Sir, if my
friend is interested to know, [ can
place on the Table of the House, there
are 12 incidents like thig in this coun-
try, not of Indian Airlineg and Air
Indiz alone, Twelve incidents of
hijacking have taken place from the
year 1971 till thig last incident, The
on, wag with Indian Airlines on
30-1-1971, The other wag with Luf-
thansa on 22-2-1972, The third was
with Royal Nepal Airlines on
10-6-1973. The fourth was with Air
India on 25-12-1974. The fifth was
again with Indian Airlines on 10-9-1976,

The next gne wag on 28-9-77, that
wag Japan Airlines, The next one
was on 20-12-1978 with Indian Air-

lines, Then on 25-7-1979—thig is
Bangladesh Biman. Then this is on
29-9-81—Indian Airlines. On 25-11-1981
it is Air Indja, that was in Seychelles,
29/30-6-82—Alitalia and the last one
on 4-8-82—Indian Airlines.

From this it will be geen that since
1971, five incidents like this took place
so far ag Indian Airlingg ig concerned
and two incidents go far ag Air India
ig concerned, Thg regt are foreign
airlinegs, The last two incidents have
np doubt taken place in the same
area, But it will be very difficult for
ug to say as to what safety measures
should be provided to the pilot, We
have to understand the position like
this, Even if some safety measures
are provided—suppose the pilot is
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provided with ammunition to tackle
the hijackers, it is not a question that
they will fight on the ground, The
pilot has to pay gall1 hig attention to-
wardg flying the aircraft and if the
hijacker tries to attack the pilot, it
will not be possible for him to resist
it, Ag a matter of fact, any attempt.
on the part of the pilot to displease
the hijacker will jesuly not only in
killing the pilot by the hijacker but
destroying the aircraft also.

SHR1 SHRIDHAR WASUDEO
DHABE: What about providing addi-
tional gecurity staff?

SHRI A. P, SHARMA: Mr, Dhabe,
1 think it is not possible, Any safety
measure provided in the aircrait 4o
prevent the hijacker to acy in a parti-
cular way will not be helptul,

Then, Sir, Mr, Dhabe hag asked a
very interesting question—whether
we had any information about this, 1f
we had any information, how could
thig person enter the aircraft and act
like this? Therefore in such cases 1
don’t think any prior information is
possible to have,

SHRI SHRIDHAR WASUDEG
DHABE: That was not the question
I had asked, T had asked whether the
pilot had informeq you that hijacking
had taken place and whether you had
informed Pakistan about it.

SHRI A, P, SHARMA: In thig par-
ticular case, we have to understand
the position of the pilot, He can give
some indication, but hs cannot use
any such language which might
offend the hijacker, That is a very
important thing, For him to say, "I
am being hijacked”—it iy very diffi-
cult. He can simply express his
desire to land and in this particular
case, it wag refused ang therefors he
dig not land there,

Sir, T think I have answered almost
al] ‘the questions,

SHRI SURESH KALMADI: What
about bird-hit?

SHRI A, P, SHARMA: Yes, this
question we have discussed times
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without number and I agree with the
hon, Member that arrangement should
be made at every airport so that the
situation should not arise for the air-
craft to have such a hit, At every
airport we are doing it. But in this
particular case gt Amrilsar, T want to
assure you that because the plane wag
flying at a very low height, that is
why perhaps thig incident took place,
I agree with you that we should take
necessary stepPg to  see that such
thingg are avoided,

One interesting question has been
raised by Mrs, Rajinder Kaur, She
said that if Pandey brothers were set
free, this hijacker should also be sel
free, Madam, in the next Session of
_Parliament we are coming with a Bill
where the minimum punishment for
a hijacker will be life imprisqnme:nt_
We are not going to allow thig kind
of thing,

DR. (SHRIMATI RAJINDER
KAUR: Wil that apply to Pandey
brotherg also? It should be prescribed
with retrospective effectl for tl?em
also, hecause if it is not, then it ig just
a drama. (Interruptions).

SHRI A, P. SHARMA: Madam,
there is no question of showing any
weakness,

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): They did. not
take it to Lahore, You are going to

Lahore. (Interruptions).

DR. (SHRIMATI) RAJINDER
KAUR: T belong to Rawalpindi for
your kind information. I can go 1o
Rawalpindi, What do you mean by
this? This is my country, We can-
not be harassed like this.

3 r.v.

SHRI A. P. SHARMA: sir, I want
to assure the honourable lady Mem-
ber and I want to assure the honour-
able House that—she should also un-
derstand the difference between cases
and cases—so far as the Pande bro-

thers are concerned—although it does -

not arise, I want to put the record
straight—in their case there was a
trial in the court and after that, the

Ll
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court’s decision, any action has been
taken..

cevv s

(Interruptions)
DR. M. M. S. SIDDHU (Uttar
Pradesh): No, no. . .(Imterruptions)

SHRI SURESH KALMADI: His
statement has to be challenged. He
has to withdraw his remarks. It was
withdrawn; the Government took.
back the case. That is the position...
(Interruptions). ..

SHRI SADASHIV BAGAITKAR:
The case was not withdrawn. The

case was not proceeded with, Let the.
record be straight.

SHRI HARI SHANKAR BHA--
BHRA (Rajasthan): The hon. Minis-
ter should graciously accept that they
had a partisan view for those per-
sons. We welcome the Bill but with.
retrospective effect.

SHRI JAGDISH PRASAD MA-
THUR. Does that Bill contain a pro-
viso that “Provided a man is a Con~

gressman, the Act will not apply to
him?®

SHRI A. P. SHARMA: Sir, does it
lie—I should say I am using strong
language—with my friends Mr.
Bagaitkar and Mr. Mathur—to put
this question to us when they them-
selves withdrew the case against Mr.
George Fernandes and made him a
Minister? So, it is for the Government
to decide.

SHRI SADASHIV BAGAITKAR:
What is thjs Sir? . (Interrup-
tions) ... They withdrew the case
against the accused. How can you
compare? One is political conspiracy.
The difference between... (Inter-
ruptions) ...

SHRI A. P. SHARMA: Sir, it
appears that whatever my friend on
the other side does or says ig right
and whatever we do is always wrong.

That is what it appears to be, but I
want to assure... -

SHRI SURESH KALMADI. Are
you justifying hijacking?

SHRI A. P. SHARMA: So far as
hijackers are concerned, there can--
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not be any leniency on the part of
the Government and they will get
the maximum punishment according
to the law. ... (Interruptions)...

SHRI SADASHIV BAGAITKAR:
Sir, this will create confusion. I have
not understood or followed him. He
has thanked Pakistan for not allow-
ing them to land. We really don’t
understand it. Supposing it was a
genuine hijacking and if there was
an explosion, what would have hap-
pened? Why is he thanking Pakistan?
He should explain that. I do not
understand this. If it was a genuine
hijacking and if what the man was
carrying was a genuine explosive and
if Pakistan had refused permission
for landing, what would have been
our reaction? We have not under-
stood you, we have not followed what
is the reason for ydur thanking Pak-
ijstan. .-

—

REFERENCUE TO THE REPORTED
CUT IN FOOD GRAINS QUOTA
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REFERENCE TO THE REPORTED
CHANGE IN STATUS OF HINDI
FROM COMPULSORY TO OPTIO-
NAL SUBJECT IN MAHARASH.
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